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pf land itself will be much less than 
I the market rate. So, I understand thei 
di.lficulty of the poor people to pur-
chase a House, but that is the com-
pulsion of the situation which we can-
not avoid. 
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SHRI BRAJAMOHAN MOHANTY: 
This is not being implemented by 
HUDCO; this is being done by DDA 
on 'no profit and no loss basis.' 
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DR. SUBRAMAN!.AM SW AMY: In 
Yiew of the PAC recommendations 
and the general news items which 
appeared in the newspapers, I want 
to know whether it is a fact that Gov-
ernment now proposes to appoint a 
new Vice-Chairman of the DDA. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND' 
HOUSING (SHRr BHISHMA NARAIN 
SINGH) : The appointment of the new 
Vice-Chairman of the DDA is com-
pletely an administrative matter . But 
as my esteemed colleague just replied, 
we always keep in view the recom-
mendations of the PAC; and we are 
also concerned about it because of the 
unprecedented price rise. The Gov-
ernment is very much concerned 
about it. 

DR. SUBRAMAN!AM SWAMY: Are 
you proposing to appoint a new Vice-
Chairman of the DDA? 

DR. SUBRAMANIAM SWAMY: 
This is a question asking for informa-
tion. He can say, yes or no. Why is 
he hiding the truth? 

Requirement of credit and god.own 
sPace by Suger Industry 

+ 
• 149. ~  GHUFRAN AZAM: 

SHRI K. LAKKAPPA: 

Will the Minister of AGRICUL-
TURE pleased to state: 

(a) whether it is a fact that with 
the highest ever production of sugar, 
the sugar industry is facing problems 
of urgent credit requirements and 
inadequate godown space for its stor-
age; and 

(b) what steps have been taken by 
Government in this regard to help in 
storing the sugar stocks and arranging 
credit faciliti s? 

THE MINISTER OF AGRICUI.r 
TURE AND RURAL DEVELOPMENT 
AND CIVIL SUPPL!·ES (RAO 
BIRENDRA SINGH) : (a) In view of 
t'ecord production of sugar during the 
current year, problems of credit 
requirement and inadequate godown 
space were brought to the notice of 
the Government. 



Oral Answers JULY, 19, 1982 Oral Answers 20 

(b) Although  the factories had a 
combined storage space of 55.6 lakb 
tonnes against  t h e  peak level ~oc  

of 53.2 lakh tonnes  as on 7-6-1982, 
hardships in individual cases wer e 
anticipated. To solve this problem, 
t.he Government have permitted the 
storage of non-duty paid sugar in out-
side godowns in deser.ving cases. 
Similarly, the ('redit limits of the fac_ 
tories have been enhanced to 125 per 
cen of their last years peak level 
arawings. In addition, individual 
cases for grant of still further credit 
are also being considered by the 
Reserve Bank of India, on the merits 
of  each case. 
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MR. SPEAKER: This is not the way. 
I cannot allow this. Why are you 
trying to interfere when I have not 
allowed you. 

SHRI K. LAKKAPPA: There are 
two important and ,vital issues 
Involved in this. The ~arca e gro-
wers have shown a record growth ot 
:sugarcane and also there is a record 
production of sugar in this country 
coday. The credit for this goes to the 
Government. But there are lots of 
complaints among the sugarcane gro· 
wers and the mill-owners. The milL 
owners are complaining that no cre-
dit facilities are available to them and 
that there is no storage space avail-
able for storing sugar. Has the Gov_ 
ernment of !.ndia made any assess-
ment of the requirement of credit and 
also godowns? 

The Subordinate Legislation Com-
mittee and many other Committees 
have recommended that as far as pos, 
sible, the mill-owners have t.o pay the 
arrears to the sugarcane growers and 
ha~ the Government have to export 
sugar to-meet the situation and also 
to do justice bot h to the consumers 
as well as to the mill-owners. Has 
the Government also made any assess-
ment of the long standing arrears of 
the sugarcae growers pending with 
the mill-owners? 

RAO BIRENDRA SINGH: The Jaw 
exists already to force the factories 

to pay the price of sugarcane to th e 
growers in this country. If they do 
not pay it wthin 14 days, then they 
have to pay in erest. Even action to 
take over the mills can be taken by 
Government in case of very serious 
failures t o pay sugarcane prices in a 
reasonable time. It is due to Govern_ 
ment's policies directed towards 
Increasing the production of sugar as 
also the production of sugarcane "-hat 
there has been such a phenomenal 
growth in the production of sugar. 
The annual growth this year is 63.2 
per cent. Over last year's produc ion 
of 51.48 lakh tonnes or sugar. We 
hope to produce 84 lakh tonnes this 
year in spite of the fact that the 
growth has not been so high in 5ugar-
cane production. T hat is what I want 
to point out to the hon. Member. The 
growth in the sugarcane production 
ls only 19.6 per cent. Compared to 
this, the growth of sugar rod c~ o  

~  over ~ per cent. 

DR SUBRAMANIAM 
How? 

SWAMY: 

RAO BIRENDRA SINGH: More 
sugarcane has been crushed by the 
factories and the efficiency in their 
functioning has also increased. Apart 
from that. the sugar mills are e~  

remunerative prices. They can paY 
good price to the farmers. Tha• i all 
due to the policies of the Government 
to benefit the sugarcane grower as 
well as the mill-owner s so that thi9 
~ro  h can be sustained. 

(lnterr1.1ptio11s) 

Banning the snpplv of Kesari fl l 
from M.P. to other States 

+ 
*152. SHRJ. GADADHAR SAHA: 

SHR! ZAINAL ABEDIN: 

Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Governm ent are ~o  

to ban suoplv of toxic Kesari dal from 
Madhya Pradesh o  rice eating Sta e 
irnmediatelv in view of the Dal' kil-
ling potential: 




